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JUDGMENT 

1. The prosecution in this case was launched by the lodging of the ejahar with 

the Officer in Charge of the Ghograpar Police station, by the informant, Sri 

Tiken Barman on 6.10.16, against the accused person, Md Raja Ali, to the 

effect that, on 6.10.16, the accused made some duplicate gallery tickets of 

their Kohinur theatre, and sold it to some audiences, and the said duplicate 

tickets were found by the volunteers , and on the previous day also 

duplicate tickets were sold, as they found yesterday’s tickets being sold 

today, and hence, this case.  

2. The police upon receipt of the ejahar registered it as Ghograpar Police 

Station case No.186/16 under sections 420/468 IPC and started 

investigation in the case. After completion of the investigation the police 

submitted charge sheet against the accused person namely, Md Saifuddin 

Ahmed under section 420/468 IPC. 

3. The accused person was called upon to enter trial and after causing his 

appearance the copies of the relevant documents were furnished to the 

accused. Upon hearing and on perusal of record the particulars of offence 

under section 420/468 IPC were read over and explained to the accused 

person by my learned predecessor, to which the accused person, pleaded 

not guilty and claimed to be tried. 

4. The prosecution in support of its case examined four witnesses including the 

informant and Investigating Officer of this case. The prosecution prayed to 

close the evidence of prosecution side, as the material witnesses are 

examined. 

5. The statement of the accused person under section 313 of CrPC, was 

recorded, and the accused person denied of committing the alleged 

offences. 

6.  I have heard both the parties. I have heard the learned counsel for the 

accused who submitted that there is no material against the accused 

persons; as such the accused persons need to be acquitted. 
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7. Upon hearing and on perusal of record I have formulated the following 

points for determination- 

(1) Whether the accused person, on 5.10.16 , cheated the ‘ Pub Nalbari 

Krndriya Sarbajanin Durga Puja Samiti’, by dishonestly selling 

duplicate gallery tickets of Kohinur Theatre, and thereby committed 

the offence under section 420 of IPC? 

(2) Whether the accused person, on 5.10.16 , forged gallery tickets of 

Kohinur Theatre, which was invited by the ‘ Pub Nalbari Krndriya 

Sarbajanin Durga Puja Samiti’, intending that the same shall be used 

for the purpose of cheating , and thereby committed the offence 

under section 468 of IPC? 

8. Now let me discuss the materials on record and try to arrive at a definite 

finding as regards the points for determination. 

DISCUSSION, DECISION AND REASONS FOR THE DECISION: 

POINT FOR DETERMINATION NOS.1 & 2: 

 

9. Both the points for determination are taken together for discussion as they 

are intricately connected to each other. 

10. The prosecution has examined four witnesses in support of its case.  

11. The PW3, Sri Tiken Barman, who is the informant of this case, has stated 

that he was the President of the Puja Parichalna Committee ‘, and on the 

day of incident , a theatre was organized for construction of Durga Mandir, 

and there was some chaos regarding theatre tickets, and they found two 

tickets of the same seat number, and they caught two boys in this regard, 

and the police took those boys, and those boys stated that the accused did 

the embezzlement of theatre tickets, but later on they came to know that 

the accused did not do such embezzlement, and the accused is not related 

with the incident. The PW3, further stated that he did not lodge the ejahar 

against the accused person. Exhibit 1 is the ejahar. Exhibit 1 (i) is the 

signature. 
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12. The PW1, Sri Hiranya Saikia, is the Secretary of the Kohinur Theatre 

committee, and the PW2, Syed Tafikur Rahman, is the Shareholder of the 

Kohinur Theatre, and both stated the same facts as stated by the 

PW1/Informant. 

13. The PW4, Sri Jainal Ali, who is the investigating officer of this case, stated 

that the informant lodged the ejahar against CCL Raja Ali, and during 

investigation the CCL , confessed that he purchased the forged theatre 

tickets from the computer shop of the accused, and so he upon completion 

of investigation submitted the chargesheet against the accused. 

In cross the PW4, admitted that he did not seize any article from the 

accused or from the computer shop of the accused, and further except the 

CCL, none of the witnesses stated that the accused committed the alleged 

offence.  

14. On perusal of the evidence, adduced by the prosecution, it is seen that the 

PW1, the PW2, and the PW3, specifically stated that the accused is not 

involved in the alleged incident, and the case against the accused was 

lodged out of misunderstanding. Further , the PW4 , also stated that none 

of the witnesses stated that the accused is involved in the alleged incident, 

except the confession of the CCL Raja Ali. It is a settled law that confession 

made before the police, is not admissible, and therefore, there is no 

evidence on record which suggest that the accused committed the alleged 

offence. Further , the PW4, did not seize any articles which could prove that 

the accused forged the theatre tickets, neither any forged tickets were 

recovered from the possession of the accused or his computer shop. 

15. Hence, in view of the above, it is seen that the prosecutin failed to prove 

that the accused cheated the Kohinur theatre and forged tickets of the 

theatre, and therefore, it is held that the prosecution has failed to establish 

the charges against the accused person under section 420/468 IPC. 

16. In view of the above discussion it is held that the prosecution has failed to 

prove the points for determination. 
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17. DECISION: The prosecution has failed to prove the charges against the 

accused person under section 420/468 of IPC, and therefore, the points for 

determinations are answered in negative, in favour of the accused person. 

 

ORDER 

18. In view of the discussions made above and the decision reached therein it is 

held that the prosecution has failed to prove the charges against the 

accused person, namely , Md Saifuddin Ahmed ; as such the accused person 

is acquitted of the charges under section 420/468 IPC and he is set at 

liberty. 

19.  The bail bond of the accused person and his surety shall remain in force for 

six months from today. 

20. The seized articles, be disposed off according to law. 

21. The case is disposed of on contest without cost. 

Given under my hand and the seal of this court on this the 1ST day of April, 2019 at 

Nalbari.                                                                             

 

 

                                                                                            Shalma Azaz, 

                                                                                            S.D.J.M., (S), 

                                                                                               Nalbari. 
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APPENDIX 

 

PROSECUTION EXHIBITS: 

1) EXHIBIT1:- EJAHAR 

2) EXHIBIT 2 – SEIZURE LIST 

3) EXHIBIT 3 – SKETCH MAP 

4) EXHIBIT 4 – CHARGE SHEET 

DEFENCE EXHIBITS 

NONE 

PROSECUTION WITNESSES 

1) SRI HIRANYA SAIKIA 

2) SRI SYED TAFIKUR RAHMAN 

3) SRI TIKEN BARMAN 

4) SRI JAINAL ALI 

DEFENCE WITNESSES 

NONE 

 

 Shalma Azaz, 

                                                                                               S.D.J.M., (S), 

                                                                                                  Nalbari. 
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